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25.02.1992

Prasant : Shrl V. P. Sharna, counsal for tha
patltlonara.

Off lea objaction is swstainad. Oalata

raspondants 2 and 3.

Issua notlca to raspondant No.i raturnabla

on 30.3.1992. Parsonal prasanca of tha

raspondant is dispansad with for tha prasant.

CU
( P. C. Jain )

Maabar (a)
( V. S. Malinath )

Chaizaan

30,3.1992 OA

Present : Shri V. P. Shaxtiia, counsel for the
petitioners.

Shri Jagj it Singh, counsel for tha
pcitzttawixx respondents.

Learned counsel for the petitioners submits

that the petitioners have since been tai^en back

in service. So far as the emoluments are concerneci

the learned counsel for tlTe respondents undertakes

to pay the said amount within a month from today.

We record the said undertaking and dispose of this

petition. If the amount is not paid within a month
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from this datet we direct that th,e said amount

shall carry an interest of 12 per cent from

this date till the date of payment, 's5

Oco-J.
( F» G, Jain )

iViember (a) ( V. S. A'ialimath )
Chaixrcan
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